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DATED: THIS THE 304k DAY OF .Decnnbc21997 

Coram : Hon 'hie Mr, D, S.  Baweja  AM 

Review arrlicat ion  no  118/96 in 0. A, No.624/92  

B. C. Dutta and others 	  Applicants 

C/A Sri S. K. They 

Versus 

Union of India F others 	 Respondents 

Order 

By Hon 'Ills Mr,  D.S.Baweia 	AM 

This review aprlicat ion has been filed 

rravinn f2r rev' 	if thr,  orHer ',ated 5„11.19P6 in 

C ,A , No .62A/r2. 

2 . 	 The av rments made in the review applica- 

tion have been carefully considered. The plea taken by th 

applicants that the orinicol. leave records produced by 

the respondents were not a'1,7,1, 1 to hT: perused by the 

pplicants or their counsel when requested, Pt 	not. 

tenable. On going through the Order sheet, It is ^t .a 

that on 25.7t.1096, the respendvits were directed to 

produce the original leave records, These records were 

produced during the hearing and at no stage, the counsel 

for the applints made any rrayer that the applicants 

lifoy he allowed to go through the said records and make 

further submissions. The other °rounds taten in the 
0. 	 PV1A4 

review application have no- been considep4d a.s- no new 

point has han ma-le ,it. 
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3. 	The power of review can be exerc ised only 

when there is any error apparent on the fact of the 

record or on discovery of any new antlimportant matter 
or).• 

ate evidenced which even after due diligence was not 

v ith in The 	knowledge of the person seek ing review or 

could not he Traduced by him at the time the orcier v.as 

ma -le. In the preset review application none of 'here 

parametres are existing warranting review of the decisio 

4 	 In the result of ths.. ably*, I do not find 

any merit in the review applicat in and the same is 

di me iss!d accordingly. 
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